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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI
Original Application No.239 of 2025

IN THE MATTER OF :-

1- Anil Singh - 8115528585

2- Mahendra Singh — 820007775
3- Bishnu Tiwari - 639444038
4- Jitendra Singh

5- Anubhav Tiwari

............ Applicants

Versus
State of UP & Others

............ Respondents

REPLY AFFIDAVIT ON BEHALF OF Respondent No.4

I, Ashok Kumar, Son of Late Sri Sattidin Sachan, aged 61 years,
Resident of House No. 51 ka, Village-Kalauli Tir, Tehsil and District-
Hamirpur (U.P.), the deponent do hereby solemnly affirm and State
on oath as under :-

1. That the deponent is one of the partner of the answering
respondent no.4, which is partnership firm namely M/s A. S.
Traders, registered under the Indian Partnership Act, 1932 (Act
No.9 of 1932) and the deponent duly authorized by the other

partner’s to file this reply affidavit on behalf of the answering



2.

That the deponent has read over the complaint dated 17-
01-2025, and has understood the contents of the instant
Original Application, and is well acquainted with the facts and
circumstances of the case, deposed to hereunder.

That by way of instant letter petition, the applicants
complaining the use of village road of Gram Panchayat Lomar,
Block Tindwari, Tehsil Pailani, District Banda and it is
requested that there was no proper road to go out of Gram
Panchayat Lomar from the main Chilla road. It has been further
stated that after tireless efforts of the villagers, under ‘Pradhan
Mantri Sadak Yojna’, 02 km 700 mm 09 feet wide village road
was constructed before 6 months ago due to the great grace of
the then District Magistrate and departmental officer, Before
April, the above mentioned road was earlier asphalted, on the
previously constructed asphalted road, sand mafia used to
bring loaded trucks with sand from Yamuna Ghat despite the
opposition of the villagers. These people did not stop the
vehicles from coming on the road, rather, they used to get cases

registered against the villagers by colluding with the police to
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put pressure on them. Two and three accidents have also
happened due to passing of heavy vehicles in which children
have also lost their lives. some one has got the block
Sadimadanpur sand mine. The sand mafia has started traffic
on the rural link road, due to which the road will surely get
damaged, small children of the village go to school to study,
small vehicles come to the village to pick them up, one has to
stand for hours as small road gets jamed, children of poor
families of the village go on foot or bicycle, more than 7000
population uses that road for them, it can be put to use after
widening the said road. it is further stated that it is absolutely
necessary to stop the movement of vehicles on the said route.

It is further stated that it is absolutely necessary to bring
one more thing to the notice of this Hon’ble Tribunal that there
is no road obstruction from Sadimadanpur Ghat to Chilla main
road and the vehicles of the said ghat used to come through
this route in the past. The sand mafias and their
highhandedness and local involvement of the police is coming

to the force. The local police fully supports the said mafias and
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adopts on oppressive attitude of harassing the villagers, due to
which the villagers are sad, angry and furious; if action is not
taken in time, the villagers will be forced to go on a peace
hunger strike.

It is further stated that for the said subject, the
applicants have submitted several applications to the
concerned. Officials, but there is no hearing. Due to the
operation of trucks, the entire village and fields are filled with
dust. Due to the dust, the environment of the village and fields
is getting polluted. Due to the dust the village and fields remain
covered and pollution is increasing. The mine organization M/S
AS Traders partner Ashok Kumar son of Shattiddin Sachan
Kalauli Tir Tehsil and District Hamirpur, Uttar Pradesh has
obtained NOC by showing wrong facts.

The applicants requested that action be taken after

investigation and the route of the trucks be changed or the NOC

of the said mine be may kindly cancelled.
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Environmental Impact Assessment Authority (SEIAA) Uttar
Pradesh, Lucknow the District Officer Banda advertised the
area in subject situate at Gata no.57, 92/6, 93/1, 94, 95/2 and
60/113 measuring 18.050 hectare of Village-Sadimadanpur,
Tehsil-Pailani District Banda for evaluated annual quantity
2,31,250 cubic meter riverbed Sand from Yamuna river and the
respondent no.4 participated in tender and bidding process and
thereafter the bid of the respondent no.4, was found highest
and satisfactory and then District Officer, Banda provisionally
accepted the bid and pleased to issue the letter of Intent dated-
04-12-2020 in favor of respondent no.4.

That after receipt of the letter of Intent dated-04-12-2020
the respondent no.4 apply for approval of mining plan which
was approved by the Director, Geology and Mining U.P.
Lucknow vide letter no. 2023/8/21/246948 dated 06-11-2023
and then applied for Environmental Clearance before the state

level Environmental Impact Assessment Authority (SEIAA) Uttar

;g\iPradesh, Lucknow and on the application of the respondent

» Jho.4 the terms of reference was issued by SEIAA vide its letter
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n0.435/Parya/SEIAA /2463 /2023 dated-06-03-2024 and public
hearing was organized on 24-05-2024 and thereafter final EIA
report was submitted by the respondent no.4. before the SEIAA.
6. That after considering all document and minutes of public
hearing the State Level Environment Impact Assessment
Authority U.P. Lucknow pleased to grant Environmental
Clearance (EC) in favor of respondent no.4 vide file n0.9192-
8461 dated-15-10-2024.
A copy of said Environment Clearance (EC) dated-15-10-
2024 is being annexed herewith as Annexure no.1 to this reply
affidavit.
7. That the SEIAA in EC dated 15-10-2024 added condition
no,11 and 14 which run as under :-
“11. Link road from the quarry site to the main road shall
be constructed as an all-weather road with blacktopping
and maintained by the project proponent.
XN\ 14. Agreement/Consent between project proponent and
/ competent authority/landowner for haulage road from

lease site to link road.”

\
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8. That the respondent no.4 also applied for consolidated
consent to operate and authorization under the provision of
section 25 of the Water (Prevention Control of Pollution) Act,
1974 and Section 21 of the Air (Prevention & Control of
Pollution) Act, 1981 before the Uttar Pradesh Pollution Control
Board, Gomti Nagar Lucknow and the Uttar Pradesh Pollution
Control Board, Lucknow was pleased to grant CCA from 14-11-
2024 to 31-12-2028 its vide letter no.224093/UPCB/Banda
(UPPC BRO)/CTO/both/BANDA/2024 dated 14-11-2024.

9. That after completing aforesaid statuary requirement by the
respondent no.4, the mining lease deed was executed on 14-
02-2025 for a period of five years in favour of the respondent
no.4 by the District Officer Banda.

10. That the Executive Engineer, Construction Division II,

Public Works Department, Banda vide letter no.133/A13 dated

\
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reasonable apprehension of damage of such road by passing
overloaded trucks.
11. That the Sub Divisional Magistrate, Pailani directs the
respondent no.4 for submitting affidavit regarding if Lomar to
- Chilla Connect road is damaged due to transporting of sand
loaded trucks and any damage, is appeared then the
responded no.4 will repair the said road by own expense In
compliance of the aforesaid direction, the respondent no.4
submitted this affidavit dated 10-02-2025 before the sub
Divisional Magistrate, Pailani District-Banda, to the effect that
if the said link road from village Lomar to Banda-Chilla main
road is damaged due to the movement of heavy vehicles, then I
will be responsible for its repair.
A copy of the said Affidavit dated-10-02-2025 along with
translated copy are is being annexed herewith as Annexure

no.2 to this reply affidavit.

That Sub Magistrate, Pailani District-Banda vide letter no. --
———————— /Ashu dated 12-02-2025 informed to the District

Officer, Banda that the complaint of complainant was

\
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investigated by the Tehsildar, Pailani and It was learned from
the on-site investigation that apart from the link road coming
to Banda-Chilla road through village Lomar, no other
alternative route is available. It is also mentioned that the
connecting roads are being/are to be wused for mineral
transportation, none of the roads have been built as per the
capacity, however an affidavit has been obtained from the M/S
A.S. Traders, Mining Block No. 57, 95/2 etc. located in village
Sadimadanpur Khadar to the effect that if any damage occurs
on this road, then the responsibility will be of the concerned
lease holder. No school activity will be affected on the said
road. The complaint made by the complainant, is liable to be
dispose of and no government loss can be caused by
obstructing mining in the fiscal interest.

Therefore, in this regard, it would be appropriate to
instruct the Police Station Officer Chilla to keep checking the

transportation on the said connecting road at his level and

2

inform the higher officer in case of any irregularity.
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The report is being sent to the for kind perusal with
regards.

A copy of the Sub Divisional Magistrate, Pailani District-
Banda letter dated-12-02-2025 along with translated copy
submitted by is being annexed herewith as Annexure no.3 to
this reply affidavit.

13. That in view of aforesaid fact and Circumchances it is
evident that complaint is baseless only to harass the
respondent no.4, which have all legal permission to operate the
Sadimadanpur Ghat.

14. That in view of above mentioned facts and circumstances
the aforesaid original application is deserve to be dismissed in
the interest of justice.

VERIFICATION:

I, the above named deponent do verify that the content of

my above affidavit are true to the best of knowledge and belief

Verified at Banda on this %) day of July 2025.
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File No.: 9192-8461
Government of India
Ministry of Environment, Forest and Climate Change
(Issued by the State Environment Impact Assessment Authority(SEIAA),

UTTAR PRADESH)
rR ok
r

Dated 15/10/2024
To,

SHRI ASHOK KUMAR

R/o 51 KA Village- Kalauliteer Danda, District- Hamirpur, U.P., HAMIRPUR, UTTAR PRADESH,

210301 . ' k" ,

ashoksachan1837@gmail.com

Subject: Grant of prior Environmental Clearance (EC) to the proposed Mining Project under the provisions of
" EIA Notification 2006-regarding’ Sand/Morrum Mine” from Riverbed of Yamuna River, at Gata No.-
Part of 56, 57, 92/6, 93/1, 94, 95/2, & Part of 60/1/3, Village- Sadimadanpur Tehsil- Pailani & District-

Banda, U.P., M/s A.S. Traders,(Leased Arca-18.50 Ha.).

Sir/Madam,

This is in reference to your application submitted to SEIAA vide proposal number
SIA/UP/MIN/478188/2024 dated 21/08/2024 for grant of prior Environmental Clearance (EC) to the
project under the provision of the EIA Notification 2006-and as amended thereof,

2. The particulars of the proposal are as below ;

(i) EC ldentification No. EC24B0107UP5448712N
(i) File No. - 9192-8461

(iii) Clearance Type - Fresh EC

(iv) Category ' BI1 :

(v) Project/Activity Included Schedule No. “1(a) Mining of minerals

Riverbed Sand Mine from Yamuna River, Village-
Sadimadanpur, (Gata No.- Part of 56, 57, 92/6,
93/1, 94, 95/2, & Part of 60/1/3, Area-18.50 Ha.)
Tehsil- Pailani, District- Banda, Uttar Pradesh
Project Proponent- M/s A.S. Traders (Shri Ashok
Kumar)

BANDA, UTTAR PRADESH

SEIAA

No

3. In view of the particulars given in the Para 1 above, the project proposal interalia including Form-2(Part A, B and C)/
EIA & EMP Reports were submitted to the SEAC for appraisal under the provision of EIA notification 2006 and its

SIA/UP/MIN/478188/2024 Page 1 of 17
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subsequent amendments.

4. The above-mentioned proposal has been considered by SEAC in its meeting held on 03-09-2024. The minutes of the
meeting and all the project documents are available on PARIVESH portal which can be accessed from the PARIVESH
portal by scanning the QR Code above.

5. Details of the minerals to be mined along with production capacity and the brief on the salient features of the project as
submitted by the project proponent in Form 1 (Part A and B) in the reports and as presented during SEAC meeting arc
annexed to this EC as Annexure (2)."

6. The SEAC, in its meeting held on 03-09-2024 based on information submitted viz: Form 1 (Part A, B and C), EIA/EMP
report etc & clarifications provided by the project proponent and after detailed deliberations on all technical aspects and
public hearing issues and compliance thereto furnished by the Project Proponent, recommended the proposal for grant of
Environment Clearance under the provision of EIA Notification, 2006 and as amended thereof subject to stipulation of
Specific and Standard EC conditions as given in Annexure (1).

7. The SEIAA in its meeting held on 24-09-2024 has examined the proposal in accordance with the provisions contained
in the Environment Impact Assessment (EIA) Notification, 2006 & further amendments thereto and based on the
recommendations of the SEIAA hereby accords Environment Clearance for the instant proposal to Shri ASHOK KUMAR
under the provisions of EIA Notification, 2006 and as amended thereof subject to comphance of the Specific conditions as
given in Annéxute (1) ' e

8. The SEIAA reserves the right to stipulate additional conditions, if found nccessary.

9. The Environmental Clearance to the aforementioned project is under provisions of EIA Notification, 2006. It does not
tantamount to approvals/consent/permissions etc. required to be obtained under any other Act/Rule/regulation. The Project
Proponent is under obligation to obtain approvals /clearances under any other Acts/ Regulations or Statutes, as applicable,
to the project.

10. The PP is under obligation ‘ro 1mplement comnntments nidde in the Envir onment Management Plan, which forms part
of this EC. - - : ;

11. General Instructions:

a) The project proponent shall prominently advertise it at least in two local newspapers of the District or State, of which
one shall be in the vernacular language within seven days indicating that the project has been accorded environment
clearance-and the details of SEIAA website where it is displayed. ‘

b) The copies of the environmental clearance shall be submitted by the project proponents to the Heads of local bodies,
Panchayats and Municipal Bodies in 1dd1twn to the relevant offices of the Govemment who m turn must dlsphy the same
for 30 days from the date of receipt. ' ; :

¢) The project proponent shall have a well laid down environmental polxcy duly approved by the Board of Directors (in
case of Company) or competent authority, dulyvprescnbmg standard: operating procedures to have proper checks and
balances and to bring into focus any infringements/deviation/violation of the environmental / forest / wildlife norms /
conditions.

d) Action plan for implementing EMP and environmental conditions along with responsibility matrix of the project
proponent (during construction phase) and authorized entity mandated with compliance of conditions (during operational
phase) shall be prepared. The year wise funds earmarked for environmental protection measures shall be kept in separate
account and not to be diverted for any other purpose. Six monthly progress of implementation of action plan shall be
reported to the Ministry/Regional Office along with the Six-Monthly Compliance Report.

e) Concealing factual data or submission of false/fabricated data may result in revocation of this environmental clearance
and attract action under the provisions of Environment (Protection) Act, 1986.

f) The project. proponent shall also ensure that the proposed site is not a part of any no- -development zone as
required/prescribed/identified under law. In case of violation, this permission shall automatically deem to be cancelled.
Also, in the event of any dispute on ownership or land use of the proposed site, this clearance shall automatically deem to
be cancelled.

g) Any appeal against this EC shall lie with the National Green Tribunal, if preferred, within a period of 30 days as
prescribed under Section 16 of the National Green Tribunal Act, 2010.

h) The SEIAA reserves the right to revoke the environmental clearance, if conditions stipulated are not implemented to the
satisfaction of SEIAA. SEIAA may impose additional environmental conditions or modify the existing ones, if necessary.
12. This issues with the approval of the Competent Authority.

Annexure 1

SIA/UP/MIN/478188/2024 Page 2 of 17
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Specific EC Conditions for (Mining Of Minerals)

1. Environmental Attributes

S. No EC Conditions

1. The environmental clearance will be co-terminus with the validity of the lease period mentioned
in the Lol or co-terminus with the validity of current mine plan whichever is earlier, after this period
the EC will automatically become null and void.

2. The quantity mentioned in Lol or quantity mentioned in replenishment study, whichever is less,
would be maximum quantity which project proponent may extract. It will be ensured by District
Administration and Geology and Mining Departiment. Directorate of Geology and Mining will
ensure conduct of replenishment study from reputed institution for subsequent years in compliance
of Hon’ble NGT orders.

3. NOC from lrrigation Department/ Concemm,g, Autlmrlty 1egardmg rwer bed mining to be
obtained before start of mining activity. i
4. No mining activity should be carried out in-stream channel as per SSMMG, 2016.

5. The mining work will be open-cast and manual/semi mechanized (subject to orders). Heavy

machine such as excavator, scooper -etc.. should not be employed for mining purpose. No

dnllmg/biastmg should be involved at any stage.
| 6..An Environmental Audit should be annually carried out durmg the operational. phase and
1 submitted to the SETAA.

7: Project Proponent should submit working plan for carrying out plantation at least @ 1,000 plants /
ha of lcasc arca. In this case, PP should prepare a plan, duly approved cither by Forest Department
or District plantation committee, for planting at least (as per the project) plants, either on
government land or community land, within a periphery of 5 km from the boundary of the lease area
along with provisions for maintenance for 5 years. Survival of plants should not be less than the
survival rate notified by Uttar Pradesh hn est Depaﬁmfmt otherwise it will be treated as violation of
v EC condition. : »
1.1 8. The project proponent shall mstall solar lights in' their project area to minimise the consumption
of electricity.

9. During the submission of 6 monthly compliance 1eports the project proponent should make sure
that the periodically taken site photographs should also be annexed along with the compliance
report. ' -

10. Preference should be given to indigenous local species as per the consultation of the local
district Forest Officer Expert Agency in this field

11. Link Road from the quarry site to the main road shall be constructed as an all-weather road with
blacktopping and maintained by the project proponent.

12. Vehicular emissions should be kept under control and regularly monitored. Suitable measures
shall be taken for proper maintenance of vehicles used in a quarry operation and transportation.

13. The project proponent should explore the possibilities of rainwater harvesting in the premises of
project area

14. Agreement/ Consent between project proponent and competent authority/ landowner for haulage
road from lease site to link road.

15. Latest technology (water sprinklers/ tankers) to be adopted for mitigating dust at source points
in lease area and haulage road during operational activity/vehicular movement.

16. As per the proposed plan, plantation with area specific plant species, number of plants to be
planted and report of green belt development to be submitted to the concerning department.
Selection of plants for green belt should be on the basis of pollution removal index. Project
proponent should ensure survival of tree saplings. Mortality should be replaced from time to time.
17. Water requirement details along with source of water and the permission/ agreement with the
“concerning authority/ water supplying agencies to be submitted.

18. Submit the Hydrological study report of lease area that the quantity given in Lol will be mined

SIA/UP/MIN/478188/2024 - Page 3 of 17
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S. No EC Conditions

without affecting the geo-hydrology of the River.
19. Environment management in according to environmental status and impact of the project.
20. During the school opening and closing time transportation of minerals will be restricted.
21. Pakkamotorable haul road to be maintained by the project proponent.
22. A separate Environmental Management Cell with suitable qualified personnel shall be setup
under the control of a Senior Executive, who will report directly to the Head of the Organization.
23. The capacity of trucks/tractor for loading purpose will be in tonnes as per Transport Department
applicable norms and standard fixed by the Government.
'24. Provision for two toilets and hand pumps should be made at mining site.
25. Mining should be done by Bar sealping methods extraction (typically 0.3 -0.6 mor 1 - 2 ft) as
per sustainable sand mining management guidelines 2016.
26. If in future this lease area becomes part of cluster of equal to or more than 05 ha. then additional
conditions based on the EIA shall be imposed. The lease holder shall mandatorily follow cluster
conditions otherwise it will amount to violation of E.C. conditions. If the certificate related to
cluster provided by the competent authority is found falsc or incorrect then punitive actions as per
law shall be initiated against the authority issuing the cluster certificate,
1 27.In case it has been found that the E.C. obtained by providing incorrect information, submitling
| that the distance between the two adjoining mines is greater than 500mt. and area is less than 05 ha,
| but factually the distance is less than 500 mt and the mine is located in cluster of area equal or more
1" than 05 ha, the E.C issued will stand revoked: :
- 28.- The MoEF&CC/SEIAA or “any other competent authority may alter/modify the above
' ‘condltlons or stipulate any further condition in the interest of environment protection.
29. A width of not less than 50 meter or 10% width of river can be restricted for mining activities
from river bank. A condition can be imposed that mining will be done from river activities from
rivet bank. .
| 30. Any appeal against this envxronmenml c!eamme shall lie with the National Green Tribunal, if
{- preferred, within a period of 30 days as prescnbed under Section 11 of the National Environment
Appellate Authority Act, 1997.

1. Next year the project proponent shall submit online replenishment study report along with 06
monthly compliance report.

2. Project Proponent and District Mining Officer shall ensure that if mineable quantity mentioned in
LOI is amended as per replenishment study, a report verified. by DM and DGM shall be submitted
to SEIAA and suitable amendment if needed, shall be done in EC. If after replenishment study,
mineablc "quantity assessed is more than the quantity mentioned in EC then mining shall be
restricted to the one mentioned in EC and if mineable quantity assessed is less than the quantity
mentioned in EC thén mining will be restricted to quantity assessed in replenishment study till EC is
amended. Under no circumstances mining shall be more than the quantity mentioned in EC or more
than the quantity assessed as per replenishment study.

3. Directions/suggestions given during public hcaring and commitment made by the project
proponent on these should be strictly complied with.

4. A certificate from Forest Department shall be obtained that no forest land is involved in mining
or as a route for mineral transportation. If forest land is involved the project proponent shall obtain

1.2

forest clearance and permission of Central and State Government as per the provisions of Van
Sanrakshan evam Samvardhan Adhiniyam,2023 and submit before the start of work.

5. The mining lease holders shall ensure to comply with mine reclamation plan as submitted.

6. If the proposed project is situated in notified area of ground water extraction, where creation of
new wells for ground water extraction is not allowed, requirement of fresh water shall be met from
alternate legally valid water sources and permission from the competent authority shall be obtained
to use it.

7. Stream will not be diverted to form inactive channel for mining.

SIA/UP/MIN/478188/2024 Page 4 of 17
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S. No EC Conditions

8. Project Proponent should submit action plan for carrying out plantation at least @1,000 plants /
ha of lease area. In this case, PP should prepare a plan, duly approved either by Forest Department
or district plantation committee, for planting at least 19,000 plants, either on government land or
community land, within a periphery of 5 km from the boundary of the lease area and will make
provision for maintenance for 5 years.
9. Also, the coordinates of area earmarked for plantation should be clearly spelt out and polygon
should be attached and submitted within a month. Plantation of saplings shall be carried out in
earmarked area as part of trec plantation campaign “Ek Ped Ma Ke Naam” and the details of the
same shall be uploaded in the Meri LiFE Portal (https:/merilife.nic.in) as per OM no. F.No.TA3-
22/3/2024-1A 11 (E-241594) dated 24.07.2024. »
10. Survival of plants should not be less than the survival rate notified by Uttar Pradesh Forest
Department otherwise it will be treated as violation of EC condition.
11. The project propenent shall ensure that water bodies do not get polluted due to mining activity.
12. Depariment of Geology and Mines, Government of Uttar Pradesh and/or concerned district
administration, before releasing the security deposit to Projeet Proponent will ensure that Project
Proponent has fully complied with the EC conditions. Non-compliance, if any, should be reported to
| UPSPCB for appropriate legal action and recovery of compensation.
13. Any application for transfer of this EC, during its validity period unless it is cancelled by a
- competent authority, has to be necessarily accompanied with status of compliance of EC conditions
duly certified by IRO, MoEFCC, Gel, Lucknow.
14. The project proponent shall install rooftop solar plant in one school in the vicinity of project
area and construct toilets especially in girls’ school as part of CER activity.

- 15, 8ince large number of mining projects are ongoing-as well as new mining leases are coming up
in-the district, CAAQMS shall be installed in consultation with UPPCB.

16. "Project Proponent shall submit the Six-monthly Compliance on the Environment
‘Clearance condition prescribed in the Pnor Environment Clearance letter as per MoEF&CC
- OM F.no- 1A8-22/01/2022-1A-11T (E-172624) Dated 14-06-2022.

17. If the air quality deteriorates due to mining, then District Administration & Dircctorate of

Mining should ensure that mining be stopped immediately. Adequate measures be taken for
restoring ait quality and minihg should commence only when air quality attains the prescribed

standards.

18. This EC shall be subject to any order from any -court/tribunal or any guidelines issued by

MOEFCC.

Standard EC Conditions for (Mining of minerals)

1. Statutory Compliance

S.No EC Conditions

The Environmental clearance shall be subject to orders of Hon’ble Supreme Court of India, Hon’ble

1.1 . . . . .
High Courts, NGT and any other Court of Law, from time to time, and as applicable to the project

The project proponent shall obtain forest clearance under the provisions of Forest (Conservation)

1.2 . o . .
Act, 1986, in case of the diversion of forest land for non-forest purpose involved in the project.
1.3 The project proponent shall obtain clearance from the National Board for Wildlife, if applicable.
1.4 The project proponent shall prepare a Site-Specific Conservation Plan & Wildlife Management Plan
’ and approved by the Chief Wildlife Warden. The recommendations of the approved Site-Specific
S ROT N
SIA/UP/MIN/478188/2024 £ e Page 5 of 17
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S. No EC Conditions

Conservation Plan / Wildlife Management Plan shall be implemented in consultation with the State
Forest Department. TThe implementation report shall be furnished along with the six-monthly
compliance report (in case of the presence of schedule-I species in the study area).

The project proponent shall obtain Consent to Establish / Operate under the provisions of Air
1.5 {Prevention & Control of Pollution) Act, 1981 and the Water (Prevention & Control of Pollution)
Act, 1974 from the concerned State pollution Control Board/ Committee.

The project proponent shall obtain the necessary permission from the Central Ground Water

16 Authority

17 Solid/hazardous waste generated in the mines needs to addressed in accordance to the Solid Waste
’ Management Rules_, 2016/Hazardous & Other Waste Management Rules, 2016.

1.8 Permission of power supply to be taken from the concerned authorily for meeting power demand of
’ the project site.

1.9 The maximum production or peak production at any given time shall not exceed the limit as
: preseribed in the EC.

110 v Validity of EC is as per life of the mine mentioned‘in‘EC letter or 30 years as per EIA Notification,

2006 and its amendments theréin

2. Air Quality Monitoring And Mitigation Measure

S.No- o ’ , EC Conditions

Adequate ambient air quality monitoring stations shall be established in the core zone as well as in
the buffer zone for monitoring of pollutants, namely particulates, SO2 and NOx. Location of the
stations  shall be decided based on the meteorological data, topographical features and
environmentally and ecologically sensitive receptors in consultation with the State Pollution Control
Board. Onlinc ambicnt air quality monitoring station/stations may also be installed in addition to the
regular air monitoring stations as per the requirement and/or in consultation with the SPCB

2.1

The Ambient Air Quality monitoring in the core zone shall be carried out to ensurc the Coal
Industry Standards notified vide GSR 742 (E) dated 25th September, 2000 and as amended from
2.2 time to time by the Central Pollution Control Board. Data on ambient air quality and heavy metals
such as Hg, As, Ni, Cd, Cr and other monitoring data shall be regularly reported to the
Ministry/Regional Office and to the CPCB/SPCB.

Transportation of coal, to the extent if permitted by road, shall be carried out by covered
trucks/conveyors. Effective control measures such as regular water sprinkling/rain gun/ Fog cannon
/mist sprinkling etc., shall be carried out in critical areas prone to air pollution with higher level of
2.3 particulate matter all through the coal transport roads, loading/unloading and transfer points.
Fugitive dust emissions from all sources shall be controlled regularly. It shall be ensured that the
ambient air quality parameters conform to the norms prescribed by the Central/State Pollution
Control Board.

24 Major approach roads shall be black topped and properly maintained.
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S.No EC Conditions
25 PP to install solar lights along the road used for transportation of coal to avoid the accidents at night
’ and also seek its maintenance.
The transportation of coal shall be carried out as per the provisions and route proposed in the
26 approved mining plan. Transportation of the coal through the existing road passing through any

village shall be avoided. In case, it is proposed to construct a 'bypass' road, it should be so
constructed that the impact of sound, dust and accidents could be appropriately mitigated.

Vehicular emissions shall be kept under control and regularly monitored. All the vehicles engaged
2.7 in mining and allied activities shall operate only after obtaining ‘PUC’ certificate from the
authorized pollution testing centres.

Coal stock pile/crusher/feeder and breaker material transfer points shall invariably be provided with
dust suppression system. Belt-conveyors ‘shall be fully covered to avoid air borne dust. Side
cladding all along the conveyor gantry should be made to avoid air borne dust. Drills shall be wet
|-operated or fitted with dust extractors.

2.8

Coal handling plant shall be operated with effective control measures w.r:t. various environmental
2.9 | parameters. Environmental fiiendly sustainable technology should be nnplemented for mitigating
' such parameters.

Adequate number of Fog canon (mist sprayer) shall be installed to reduce the impact of air pollution

2.10 . A ;
at dust generating sources with time bound action plan.
211 PP should Install Wind breaker/shield arrangement along the railway siding for reducing the dust
’ Hpr(),pagation n 'u_pwind direction.
Post environmental closure third party monitoring by reputed instituted in air quality, water, land &
“soil etc shall be carried out and analysed with . EMP measures at regular interval. A suitable
212 recommendation inthis regard, shall be furnished to IRO, MoEE&CC for compliance. The data

used for analysis shall-be obtained from continuos AQMS, site specific water regime. Also third
party shall analyses the implementation of river diversion, meeting to the requircment of project
report. -

3. Water Quality Monitoring And Mitigation Measures

S.No EC Conditions

The effluent discharge (mine waste water, workshop effluent) shall be monitored in terms of the
3.1 parameters notified under the Water Act, 1974 Coal Industry Standards vide GSR 742 (E) dated
25th September, 2000 and as amended from time to time by the Central Pollution Control Board.

The monitoring data shall be uploaded on the company’s website and displayed at the project site at
a suitable location. The circular No.J-20012/1/2006-1A.11 (M) dated 27th May, 2009 issued by

3.2 . . . C .
Ministry of Environment, Forest and Climate Change shall also be referred in this regard for its
compliance.

33 Regular monitoring of ground water level and quality shall be carried out in and around the mine

lease area by establishing a network of existing wells and constructing new piezometers during the
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S. No EC Conditions

mining operations. The monitoring of ground water levels shall be carried out four times a year i.e.
pre-monsoon, monsoon, post-monsoon and winter. The ground water quality shall be monitored
once a year, and the data thus collected shall be sent regularly to MOEFCC/RO.

Monitoring of water quality upstream and downstream of river including pons, lakes, tanks shall be
34 carried out once in six months and record of monitoring data shall be maintained and submitted to
the Ministry of Environment, Forest and Climate Change/Regional Office.

Ground water, excluding mine water, shall not be used for mining operations. Rainwater harvesting

3.5 . ; B
shall be implemented for conservation and augmentation of ground water resources.

The project” proponent shall not alter major water channels around the site. Appropriate
embankment shall be provided along the side of the river/nallah flowing near or adjacent to the
3.6 mine, The embankment constructed along the river/nallah boundary shall be of suitable dimensions
and critical patches shall be strengthened by stone pitching on the river front side, stabilized with
plantaﬁon so as to withstand the peak water pressure preventing any chance of mine inundation.

Garland drains (of suitable size, gradient and length) around the critical areas i.e. mine shaft and
low lying ateas, shall be designed keeping at least 50% safety margin over and above the peak
3.7 + | sudden rainfall and maximum discharge in the arca. adjoining the mine sites. The sump capacity

| shall also provide adequate retention period to allow: proper settling of silt material of the surface
I'UIIOff ) s i .

= Th{fb water pumped out from the tmine, after siltation, shall be utilized for industrial purpose viz.
3.8 i “watering the mine area, roads, green belt development etc. The drains shall be regularly desilted
particularly after monsoon and maintained properly-

Industrial waste water .from -coal handling plant and mine water shall be properly collected and
treated so as to conform to the standards prescribed under the Environment (Protection) Act, 1986
3.9 and the Rules made thereunder, and as amended from time to time. Oil and grease trap shall be
installed before discharge of workshop effluent. Sewage treatment plant of adequate capacity shall
be instalied for treatment of domestic waste water.

Adequate groundwater recharge measures shall be taken up for augmentation of ground water. The
3.10 project authorities shall meet water requirement of nearby villagefs) in case the village wells go dry
due to dewatering of mine.

The surface drainage plan including surface water conservation plan for the area of influence
affected by the said mining operations shall be prepared, considering the présence of any
river/rivulet/pond/lake etc., with impact of mining activities on it, and implemented by the project
proponent. The surface drainage plan and/or any diversion of natural water courses shall be as per
the provisions of the approved Mining Plan/ EIA-EMP submitted to this Ministry and the same
should be done with due ‘approval of the concerned State/Gol Authority. The construction of
embankment to prevent any danger against inrush of surface water into the mine should be as per
the approved mining plan and as per the permission of DGMS.

3.11

The project proponent shall take all precautionary measures to ensure reverian/ riparian ecosystem
in and around the coal mine upto a distance of 5 km. A revarian /riparian ecosystem conservation
and management plan should be prepared and implemented in consultation with the irrigation /
water resource department in the state government.

oty

3.12
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S. No EC Conditions

Domestic water shall be providing to the residents/villages which are coming under the zone of
3.13 influence of the project due to ground water extraction by installing a RO plant with proper supply
line and Taps within 2 years

No obselete technologies for sewage treatment shall be implemented. Construction of Sewage
3.14 ‘Treatment Plant with latest technology should be completed within 2 years and treated water shall
be reused for plantation. CTE and CTO of STP shall be obtained as per the norms.

4. Noise And Vibration Monitoring And Prevention

S. No EC Conditions

Adequate measures shall be taken for control of noise levels as per Noise Pollution Rules, 2016 in
the work environment. Workers engaged in blasting and drilling operations. operation of HEMM,
4.1 etc shall be provided with personal protective equipments (PPE) like ear plugs/muffs in conformity
with the prescribed norms and guidelines in this regard. Adequate awareness programme for users
-to be conducted. Progress in usage of such accessories fo be monitored.

The noise level survey shall be carried otit as per the prescribed guidelines to assess noise exposure
4.2 _of the workmen at vulnerable points -in the minc premises, and report in this regard shall be
* submitted to the Ministry/RO on six-monthly basis.

5. Mining Plau’w

S.No ' EC Conditions
5.1 5- Star Rating is mandatory fo obtaine certification as per guidelines of Mininstry of Coal
52 Mining shall' be carried out under strict adherence to-provisions of the Mines Act 1952 and
’ subordinate legislations made there-under as applicable.
No changc in mining method i.c. UG 'to OC; calendar programme and scope of work shall be made
5.3 without obtaining prior approval of the Ministry of Environment, Forests and Climate Change

(MoEFCC). -

Mining shall be carried out as-per the approved mining plan (including Mine Closure Plan) abiding
5.4 by mining laws related to coal mining and the relevant circulars issued by Directorate General
Mines Safety (DGMS).

Underground work place environmental conditions shall be rendered ergonomic and air breathable

53 with adequate illumination in conformance with DGMS standards.

No mining shall be carried out in forest land without obtaining Forestry Clearance as per Forest
5.6 (Conservation) Act, 1980 and also adhering to The Scheduled Tribes and Other Traditional Forest
Dwellers (Recognition of Forest Rights) Act, 2006 read with provisions of Indian Forest Act, 1927.

Efforts should be made to reduce energy and fuel consumption by conservation, efficiency

5.7 .
improvements and use of renewable energy.
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S. No EC Conditions

5.8 Tranportation by Railway Siding shall be developed to avoid transportation by Road

6. Land Recalmation

S. No EC Conditions

Digital Survey of entire lease hold area/core zone using Satellite Remote Sensing survey shall be
carried out at least once in three years for monitoring land use pattern and report in 1:50,000 scale
or as notified by Ministry of Environment, Forest and Climate Change(MOEFCC) from time to
time shall be submitted to MOEFCC/Regional Office (RO). .

6.1

Post-mining land be r,endered usable for agricultural/foresiry purposes and shall be handed over to
6.2 the respective State Government, as specified in the Guidelines for Preparation of Mine Closure
‘Plan, issued by the Ministry of Coal dated 27th August, 2009 and subsequent amendments.

Regular monitoring of subsidence movement on the surface over and around the working areas and
its impact on natural drainage pattern, water bodics, vegetation, structure, roads and surroundings
shall be continued till movement ceases completely. In case of observation of any high rate of
subsidence beyond the limit prescribed, appropriate effective mitigation measures shall be taken to

jr_..avmd loss of life and materials. Cracks should be cffectively plugged in with ballast and clay
soil/suitable material.

6.3

Fly -ash shall be used for external dump of overburden, backfilling or stowing of mine as per
provisions contained in clause (1) and (ii) of subparagraph (8) of fly ash notification issued vide SO
2804 (E) dated 3rd November, 2009 as amended from time to time. Efforts shall be made to utilize
gypsum generated from F lue Gas. Desulfurization (FGD), if any, along with fly ash for external
dump of overburden, backfi lling of mines. Compliance report shall be submitted to Regional Office
of MoEF&CC,; CPCB and SPCB

6.4

A scparate team for subsidence monitering and surface mitigation measurcs shall be constituted and

6.5 . o . . e i
continuous monitoring-& implementation of mitigation measures be carried out.

Thorough inspection of the mine lease area for any cracks developed at the surface due to mining

6.6 Ly . . ! : :
activities below ground shall be carried out to prevent inrush of water in the mine.

6.7 Native trec species shall be selected and planted over areas affected by subsidence.

The project proponent shall make necessary alternative arrangements, if grazing land is involved in
core zone, in consultation with the State government to provide alternate areas for livestock grazing,
if any. In this context, the project proponent shall implement the directions of Hon'ble Supreme
Court with regard to acquiring grazing land.

6.8

7. Public Hearing And Human Health Issues

S. No EC Conditions

Adequate illumination shall be ensured in all mine locations (as per DGMS standards) and

d :
7 monitored.
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S. No EC Conditions

The project proponent shall undertake occupational health survey for initial and periodical medical
examination of the personnel engaged in the project and maintain records accordingly as per the
provisions of the Mines Rules, 1955 and DGMS circulars. Besides regular periodic health check-up,
20% of the personnel identified from workforce engaged in active mining operations shall be
subjected to health check-up for occupational diseases and hearing impairment, if any, as amended
time to time.

7.2

-Personnel (including outsourced employees) working in core zone shall wear protective respiratory
7.3 devices and shall also be provided with adequate training and information on safety and health
aspects.

Skill training as per safety norms specified by DGMS shall be provided to all workmen including

7.4 : = Ly
the outsourcing employees to-ensure high safety standards in mines.

Effective arrangement shall be made to provide and maintain at suitable points conveniently

7 situated, a sufficient supply of drinking water for all the persons employed.

Implementation of the time bound action plan on the issues raised during the public hearing shall be
| ensured, The project proponent shall undertake all the tasks/measures as per the time bound action
7.6 | plan_submitted with budgetary provisions during the public hearing. Land oustecs shall be
| compensated as per the norms laid down .in the R&R policy of the company/State
Go?ernment_/Central Government, as applicable.

The project proponent shall follow the mitigation measures provided in this Ministry’s OM No.Z-
[1013/5712014-IA.I1 (M) dated 29th October, 2014, titled ‘Impact of mining activities on
habitations-issues related to the mining projects wherein habitations and villages are the part of
mine lease areas or habitations and villages are surrounded by the mine lease area’.

7.7

PP to conduct need based assessment survey of the area to for in order to decide the activities to be
7.8 carried under the CSR and to provide detail of the activity carried out with adequate budgetary
provision and time bound action plan.

PP should conduct epidemiology study to (analysis of the distribution, patterns and determinants of

7.9 i hi .
health and disease conditions in defined populations).

710 Permanent Health care facilities of Hospital should be established within 5 km of project boundary
’ for the local people.

711 ‘PP must ensure an emergency action plan during pandemic in order to provide assistance to the
’ nearby villages located within the 10 km radius buffer zone (If required)

712 PP is asked to also identify the rural areas for installation of solar light with its maintenance within
’ the study area of 10 km radius buffer zone with time bound action plan

713 PP to take measure for installation of Renewable Energy sources in nearby area falling within 10

km radius

8. Corporate Environment Responsibility
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S. No EC Conditions

The company shall have a well laid down environmental policy duly approve by the Board of
Directors. The environmental policy should prescribe for standard operating procedures to have
proper checks and balances and to bring into focus any infringements/deviation/violation of the
environmental/forest/wildlife norms/conditions. The company shall have defined system of
reporting infringements/deviation/violation of the environmental/forest/wildlife
norms/conditions and/or shareholders/stake holders.

8.1

A separate Environmental Cell both at the project and company head quarter level, with
8.2 qualified personnel shall be set up under the control of senior Executive, who will directly to the
head of the organization.

Action plan for implementing EMP and environmental conditions along with responsibility
matrix of the company shall be prepared and shall be duly approved by competent authority.
‘The year wise funds earmarked for environmental pmtectmn measures shall be kept in separate
’»"accoum and not to be diverted for any other purpose. Year wise progress of implementation of
:actmn plan shall be reported to the Ministry/Regional Office along with the Six Monthly
Compham._c Report.

8.3

Self environmental audit shall be conducted annually. Every three years third party

8.4 . ) .
environmental audit shall be carried out.

PP ‘should establish in house (at project site) environment laboratory for measurement of
~environment parameter with respect to ait quality and water (surface and ground. A dedicated
“team to oversee environment management shall be setup which should comprise of Environment

Engineers, Laboratory chemist and staff for monitoring of air, water quality parameters on

routine basis. Any non- compliance or infringement should be reported to the concerned
~authority

8.5

9. Miscellaneous

S.No e ~ EC Conditions -~

The project proponent shall make public the environmental clearance granted for their project along
with the environmental conditions and safeguards at their cost by prominently advertising it at least
9.1 in two local newspapers of the District or State, of which one shall be in the vernacular language
within seven days-and in addition this shall also be displayed in the project proponent’s website
permanently.

The copies of the environmental clearance shall be submitted by the project proponents to the Heads
9.2 of local bodies, Panchayats and Municipal Bodies in addition to the relevant offices of the
Government who in turn has to display the same for 30 days from the date of receipt.

The project proponent shall upload the status of compliance of the stipulated environment clearance
9.3 conditions, including results of monitored data on their website and update the same on half-yearly
basis.

The project proponent shall submit six-monthly reports on the status of the compliance of the
9.4 ‘stipulated environmental conditions on the website of the ministry of Environment, Forest and
Climate Change at environment clearance portal.

SIA/UP/MIN/478188/2024 Page 12 of 17
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S. No EC Conditions

The project proponent shall submit the environmental statement for each financial year in Form-V
9.5 to the concerned State Pollution Control Board as prescribed under the Environment (Protection)
Rules, 1986, as amended subsequently and put on the website of the company.

The project authorities shall inform to the Regional Office of the MOEFCC regarding

9.6 . :
commencement of mining operations.

The project authorities must strictly adhere to the stipulations made by the State Pollution Control

97 Board and the State Government.

‘The project proponent shall abide by all the commitments and recommendations made in the
9.8 EIA/EMP report, commitment made during Public Hearing and also that during their presentation to
the Expert Appraisal Committee.

No further expansion or modifications in the plant shall be carried out without prior approval of the

9 {5 | . .
’ Ministry-of Environment, Forests and Climate Change (MoEF&CC).
| - Concealing factual data or submission of false/fabricated data may resuit'in revocation of this
9.10 | environmental clearance and attract action undcr the provisions of Environment (Protection) Act,
19%
0.11 The Mmls’cry may revoke or suspend the clearance, if implementation of any of the above
' conditions i is not satisfactory. ;
0.12 e The Mlmstry reserves the right to stxpulate addmonal conditions if found necessary. The Company

in atime bound manner shaﬂ implement these ccmdllwm,

The Regional Office of this Ministry shall monitor compliance of the stipulated conditions. The
9.13 project authorities should extend full cooperation to the officer (s) of the Regional Office by
furnishing the requisite data / information/monitering reports.

The above conditions shall be enforced, inter-alia under the provisions of the Water (Prevention &
Control of Pollution) Act, 1974, the Air (Prevention & Control of Pollution) Act, 1981, the
Environmcnt‘ (Protection) Act, 1986, Hazardous and Other - Wastcs (Management and
Transboundary Movement) Rules, 2016 and the Public Liability Insurance Act, 1991 along with
their amendments and Rules and any other orders passed by the Hon'ble Supreme Court of India /
High Courts and any other Court of Law relating to the subject matter.

9.14

The proponent shall abide by all the commitments and recommendations made in the ETA/EMP
9.15 report and also that during presentation to the EAC. All the commitments made on the issues raised
during public hearing shall also be implemented in letter and spirit.

Compensation of the land acquired for the project shall be settled as per the R&R Policy. Adequate

9.16 facility of drinking water, plantation and other social amenities should be provided to established
R&R villages.
9.17 Persons of nearby villages shall be given training on livelihood and skill development to make them

employable with its proper records.

9.18 The illumination and sound at mght a,t‘%;e}egt sites disturb the villages in respect of both human and
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S. No EC Conditions

animal population. Consequent sleeping disorders and stress may affect the health in the villages
located close to mining operations. Habitations have a right for darkness and minimal noise levels at
night. PPs must ensure that the biological clock of the villages is not disturbed; by orienting the
floodlights/ masks away from the villagers and keeping the noise levels well within the prescribed
limits for day light/night hours

SIA/UP/MIN/478188/2024 ] Page 14 of 17
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Annexure- 2

A presentation was made by the project proponent along with their consultant M/s
AWS Envirotech (OPC) Pvt. Ltd to SEAC on 03-09-2024.

Project Details Informed by the Project Proponent and their Consultant
The project proponent, through the documents and presentation gave following details
about their project —

1. The environmental clearance is sought for “Sand/Morrum Mine” from Riverbed of Yamuna
River, at Gata No.- Part of 56, 57, .92/6, 93/1, 94, 95/2, & Part of 60/1/3, Village-
Sadimadanpur Tehsil- Pailani & District- Banda, U.P., M/s A.S. Traders,{Leased Area-18.50
Ha.).

2. Mining plan approved by the Geology and Mining Department vide its letter no.
2023/8/21/246948, dated 06/11/2023 for the period of 05 years along with. quantity of
5,55,722 M?/year.

3. The Terms of Reference in the matter were issued by SEIAA, U.P vide Letter No.
435/Parya/SE_IAA/8461/2023, dated: 06/03/2024.

4. The Public Hearing was organized on 24/05/2024. Final EIA report submitted by the project
proponent on 06/06/2024, ’

5. Salient features of the project as submitted by the project proponent:
1. | On-line proposal No. SIA/UP/MIN/478188/2024 ]
12. | File No. allotted by SEIAA, U P 9192/8461
3. | Name of Proponent M/s A.S. Traders (Prop. Shri Ashok Kumar) -
4. | Full correspondence address of Rfo- 51 Ka, Kalauliteer Danda, District- |
-~ |'proponent Hamirpur, U.P.

E-mail ID- ashoksachan1837 @gmail.com '

Sand/Morrum Mining from Riverbed of Yamuna

River, at Gata No.- Part of 56, 57, 92/6, 93/1,

94, 95/2 & Part of 60/1/3, Lease Area- 18.50

{ Ha,, - Village- Sadimadanpur, Tehsil- .Pailani,

s o g Dist‘riigt Banda, Uttar Pradesh

6. | Project Location (Plot/Khasra/Gata No.) | Gata No.- Part of 56, 57, 92/6, 93/1, 94, 95/2, &

. Part of 60/1/3, Village- Sadimadanpur, Tehsil-

5.+ | Name of _Project

SIA/UP/MIN/478188/2024

Pailani, District- Banda, Uttar Pradesh

7. | Name of Village Sadimadanpur .
| 8. | Tehsil Pailani [ B
9. | District oy Banda
10.| Name of Minor Mineral 3 Sand/Morrum
11. | Sanctioned Lease Area (in Ha.) 18.50 Ha.

12.| Max. & Min mRL within lease area

Highest mRL is 117.0 mRL & Lowest is 113.0
mRL

13.| Pillar Coordinates (Verified by D_MO)

Coordinates of the sanctioned lease area

 Pillar N E |
A 25°46'38.91"N | 80°34'09.60"E
B 25°46'40.60"N | 80°34'26.49"E
C 25°46'18.17"N | 80°34'20.32"E

D 25°46'19.26"N | 80°34'16.59"E |

14 | Total Geological Reserves
’ 15. | Total Mineable Reserves

3,85,416 m*

2,31,250 m*

16. | Total Proposed Production (in five
| years)

11,56,250 m* (in five years)
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17.| Proposed Production 2,31,250 m* per annum
18. | Sanctioned Period of Mine lease 5 years |
19.| No. of workers 52 |
20.| Type of Land . Govt. Land
21.| Ukimate Depth of Mining 3.0m
22.| Nearest metalled road from site 1.7 km
23.| Water Requirement PURPOSE REQUIREMENT
(KLD)
Drinking 0.52 KLD
“Suppression of dust | 1.8 KLD -
Plantation | 0.60 kLD
| Others (if any) | - _
- Total | 2.92KLD
24.| Name of QCl Accredited Consultant with | AWS Envirotech (OPC) Pvt. Ltd.
QCI-No. and period of validity | Certificate no. NABET/EIA/2225/A
| 0097{Rev.01) ’
. X : v Valid Till July 14, 2025
25.] Any litigation pending against the |'No '
| projector land in any court o _ ]
26. | Details of 500 m Cluster Certificate | Vide letter no. 1946/Khanij-30, Banda
| verified by Mining Officer Dated on- 16.06.2023 _
| 27.| Details of Lease Area in approved DSR Mentioned in DSR approved by SEIAA UP dated
170 L ' on 01.08.2024 at Sl. No. 55, page No. 59
128. Proposed EMP cost | Rs.12:5akhs as capital cost and Rs. 8.25
Joos b : Lakhs as recuring cost
| 29.] Length & breadth of Haul Road 200m&6m |
30.| No. of Trees to be Planted 300 3
31.| Monitoring Period October-December, 2023 {(Post-Monsoon
Season)
6. -Action Plan as per Ministry’s O.M..dated 30/09/2020: _
Year | Details of work to be takenup Amount |
o allocated in
il 2 Lakhs (Rs.)
Firstyear | 'Installation of 4 solar Street light in Markakhadar village | Total 10.0
along village approach road, half yearly health check-up camp | lakhs in 5 years
and medicine distribution for residents of Markakhadar | (Cost per unit-
i village.. _ ’ Y Rs.  50000/-
Second year | 02 Hand pump along village road in consultation with village | solar street
sarpanch in village Markakhadar and half yearly health check- | light assembly,
up camp and medicine distribution for residents of Rs.
Markakhadar village. B | 30000/Hand
Third year Distribution of 10 Bicycle to economically poor families in pump
village Markakhadar in consultation to village sarpanch & half | establishment, |

yearly health check-up camp and medicine distribution for
residents of Markakhadar village.

for residents of Markakhadar village.

SIA/UP/MIN/478188/2024

Rs. 4000/-
‘Bicycle & Rs

—

Fourth year Installation of 4 solar Street light in Markakhadar village 50000/-Health
along village approach road, half yearly health check-up camp | check up
and medicine distribution for residents of Markakhadar camp)

- village. _ B
| Fifth year Half yearly health check-up camp and medicine distribution

27&\\5')7 & X112
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7. The mining would be restricted to unsaturated zone only above the phreatic water table
and will not intersect the ground water table at any point of time.

8. This project does not attract any of the general conditions applicable on mining projects
specified in EIA Notification 14/09/2006.

9. The mining operation will not be carried out in safety zone of any bridge or embankment or
in eco-fragile zone such as habitat of any wild fauna.

10. There is no litigation pending inany court regarding this project.

11. The project proposal falls under category—1(a) of EIA Notification, 2006 (as amended).

Copy, through email, for information and necessary action to —

1. Additional Chief Secretary, Department of Environment, Forest and Climate Change,
Government of Uttar Pradesh, Lucknow {email ~ psforestZOlS@gmail.com')

2. Joint Secretary, Ministry of Environment, Forest and Climate Change, Government of
India, 3rd Floor, Prithvi-Block, Indira Paryavaran Bhawan, Jor Bagh Road, New Delhi-
110003 (email — sudheer.ch@gov.in)

3. Deputy Director General of Forests (C), Integ rated Regional Office, Ministry of
Environment, Forest and Climate Change, Kendriya Bhawan, 5th Floor, Sector “H",

. Aliganj, Lucknow 226020 (email — rocz.lko-mef@nic.in)

4, District. Mag:strate, Banda.

5, Member Secretary, Uttar Pradesh. Pollution Control Board, TC-12V, Paryavaran
ol ‘Bhawan, Vibhuti Khand, Gomti Nagar, Lucknow~226010 (emall—ms@uggcbl )
6. Copy for Guard File.

(Ajay Kumar Sharma)
Member Secretary, SEIAA

Signature Not Verlfled

Digitally Signed &
Sharma ;
Member Secretary,

Date: 15/10/2024

SIA/UP/MIN/478188/2024 Page 17 of 17
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e-Stamp
Affidavit

I, the deponent, am the operator of the Sand mine of revenue
village Sadimadanpur Khadar Gata number-56, (part) 57, 92/6, 93/1,
94, 95/2 and 60/1/3 and I hereby state on oath as under :-

1- That San/Morrum will be transported from the mining block to the
main road Banda-Chilla through the rural link road.

2- That if the said link road from village Lomar to Banda-Chilla main
road is damaged due to the movement of heavy vehicles, then I will
be responsible for its repair.

3- That there is no other suitable alternative except the said link road.

Therefore, please grant the permission for the transportation of
Morrum.

Date - 10-02-2025
Applicant

(Ashok Kumar)
M/S AS Traders,
Kalauli Tar Danda,
Hamirpur
(Translated)

29
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Office of Sub-Divisional Magistrate, Palani, District Banda

Letter No.- /Ashu Date-12/02/2025
District Magistrate,

Banda.

Madam,

Please take the trouble of looking into the complaint of the
complainant Shri Yogendra Kumar Tiwari, Village Head Lomar etc.
residents of village Lomar Tehsil Palani, by which it has been complained
that the road connecting Banda-Chilla which goes towards Lomar, in
case of mineral transportation, the road may get damaged and there is
also danger to school children. The mater was enquired by the Tehsildar
Palani.

It was found from the on-site inquiry that apart from the link
road coming to Banda-Chilla road through village Lomar, no other
alternative route is available. It is also said that the connecting roads are
being/are to be used for mineral transportation, none of the roads have
been built as per the capacity, however an affidavit has been obtained
from the operator of Mining Block No. 57, 95/2 etc. located in village
Sadimadanpur Khadar to the effect that if any damage occurs on this
road, then the responsibility will be of the concerned operator. No school
activity will be affected on the said road. The complaint made by the
complainant is liable to be dispose of and government loss cannot be
caused by obstructing mining in the fiscal interest.

Therefore, in this regard, it would be appropriate to instruct the
Officer of Police Station Chilla to keep checking the transportation on the
said connecting road at his level and inform the higher officer in case of
any irregularity.

The report is being sent to the for perusal with regard.

Enclosure - As per above.

(Shashi Bhushan)
Sub-District Magistrate,
Palani
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VAKALATNAMA

BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI
Original Application No.239 of 2025

Anil Singh & Ors.
............ Applicant
Versus
State of U.P. & others
............ Respondents
KNOW ALL to whom these present shall come that We, Ashok Kumar,
Son of Late Sri Sattidin Sachan, aged 61 years, resident of House No. 51
ka, Village-Kalauli Tir, Tehsil and District- Hamirpur (U.P.), duly
authorized on behalf of Project Proponent, do hereby appoint (herein
after called the advocate to be our Advocate in the above noted case

authorise him:-

MANOJ KUMAR, Advocate (U.P.1502/78), COP No. 193761, GF-

1, Shubh Apartment, Vivekanandpuri, Faizabad Road, Lucknow,

Mobile no.09532100117
To act, appear and plead in the above-noted case in this Court or in any
other Court in which the same may be tried or heard and also in the
appellate Court, including High Court subject to payment of fees
separately for each Court by us. To sign, file, and present pleadings,
appeals, cross objections or petitions for execution review, revision,
withdrawal, compromise or other petitions or affidavits or other
documents, as may be deemed necessary or proper for the prosecution
of the said case in all its stages.

To file and take back documents of admit and/or deny the documents of
opposite party.

To withdraws or compromise the said case or submit to arbitration any
differences or disputes that jay arise touching or in any manner relating
to the said case. To take execution proceedings. The deposit, draw and
receive money, cheques, cash and grant receipts thereof and to do all
other acts and things, which may be necessary to be done for the
progress and in the course of the prosecution of the said case. To
appoint and instruct any other Legal Practitioner, authorizing him to
exercise the power and authority hereby conferred upon the Advocate
whenever he may think it to do so and to sign the Power of Attorney on
our behalf.

~
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And we the undersigned do hereby agree to ratify and confirm all acts
done by the Advocate or his substitute in the matter as our own acts, as

if done by us to all intents and purposes.

And we undertake that we or our duly authorized agent would appear in
the Court on all hearings and will inform the Advocate for appearance
when the case is called.

And we undersigned do hereby agree not to hold the advocate or his
substitute responsible for the result of the said case. The adjournment
costs whenever ordered by the Court shall be of the Advocate, which he

shall receive and retain himself.

And we the undersigned do hereby agree that in the even of the whole
or part of the fee agreed by us to be paid to the Advocate remaining
unpaid he shall be entitled to withdraw from the prosecution of the said
case until the same is paid up. The fee settled is only for the above case
and above Court. We hereby agree that once the fee is paid, we will not
be entitled for the refund of the same in any case whatsoever. If the
case lasts for more than three years, the advocate shall be entitled for
additional fee equivalent to half of the agreed fee for every addition of

three years or part thereof.

IN WITNESS WHEREOF We do hereunto set our hand to these presents
the contents of which have been understood by us on this ............... . day
of July, 2025.

Accepted subject to the terms of fees.

\
\?W’”/ NN > 8)

Advocate } o
MAR
MAN KL:ivocate
rtment,
F, 8 hubh Apal N
(289!211 Vivekanandz‘;u(m

Faljabed Road,

2.



